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£2  GUJARAT GOVERNMENT GAZETTE, EX, 23.31992  [PART IV.
{9 “Bench” means a Bench of the Tribuaal;
@ “Chairman” means the Chairman of the Tribunal;\

{e) “dlspute” means any difference relating to any claim valued at any amount

equal to or exceeding fifty thousand rupees, arising out of the execution or nom-

execution of the whole or part of a works contract;
7] “member” means a member of the Tribunal ‘and includes the Chairman;

_ (3} party means a party to a works contract and includes its sucaessorq eXECutOib,
admlmstmors or assignees;

{h) “prescribed”*means prescribed by rules made under section 20;

() “public undertaking” means-~ |

() any company as defined in section 3 of the Companies Act, 1956 in which

mtlessﬂ:anﬁfty-onepercent.ofthepmdupshareca'pltallshe!dbythe State

Government or any company which is a subsidiary (wnhm the meaning of that Act)
of the first mentioned company,

(i) any corporaﬁbn (not being a compaﬁy as defined in section 3 of the Com-
panies Act, 1956 or a local authority) established by or under a Central Act or a
State Act zuvi oWned or controlled by the State G'ovemrnent

(m') such class of local authorities as the State Govemment may, by nohﬁcation
in the Official Gazette, specify;

(i) “Tribunal” means the Gu;arat Public Works Contract Disputcs Arbitration

“Tribunal constituted under section 3;

(k) “Works contract” means a contract made by the State Goi.r_ernment or the public
undertaking with any other person for the execution of any of its works relating to
construction,. repairs or maintenance of any building or supersiructure, dam, weir,

canal, reservoir, tank, lake, road, well, bridge, culvert, factory or work shop or of

~such other work of the State Government or, as the case may be, of the public under-
~ taking, as the State Government may, by notification in the Official Gazetre specify,
and mcludu-—

() a contract made for the supply of goods rclatmg to the etecutlon of any of
. such works, :

(i) a contract made by the Central Stores Purchase Orgamsatxon of thc State
Government for purchase or sale of goods.

{2) Words and expressions used and not defined in this Act but defined in the

Arbitration Act, shall have the meanings assigned to them in the Arbitration Act.

CHAPTER II

*

CONSTITUTION OF TRIBUNAL

Estabh- 2o : The State Government - shall, ". - nofification in.the (Mfﬁ al {:m"e**é" LhidDL‘ih
~ shment g Tnbunal to be called the Gujarat Public Works Contract Disputes Arb:trallon Tribunal,
and to exercise the jurisdiction, powers and authority conferred on it by or under this Act.

constii;uti— : : _
::ED' ;Jf, al (2) The Tribunal shall consist of the Chairman and such number of other members
ribunal.

as may be appointed by the State Government.
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